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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

o -7 
Application No ........ ...................................... of 199 

... Applicant (s) 	 Respondent (s).............. 

Advocate for Applicant (s)... 	........
' 	.Advocate for Respondent (s)........................... 

S 

NOTES OF THE REGISTRY 
I 	 ORDERS OF THE TRIBUNAL. 
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JLDE: D 7...4..9c3 

er theii fl.Hr-i:d 1erred 

hhe petitjer.It is subiitted by the learned l./JiEr 

for the petiti 	r that the matter may be d1sjf 

of by issuing a direction,prayed for in the j r Icinai 

App li: atIc 

Short facts of this case are that thepetiLir 

oem 0  a permarxnt resident of viLlage 	 has 

applied to the Departeftal AutL orities for considera- 

tion of his case for the pot of ED13PM,B.N.pur,The 

Departnental Authorities have called for narrs from 

the Errljient Exchange and even though the na1e of 

the applicant is registe red in the Errl3yirent ExCha-
Errploynent Exchange 

(C Lhe 2 ztxJtAuthorities have no-t forwarded 

the name of the applicant . The applicant, has ma3.e an 

application directly to the 	partrrer1tal Authorities. 

3ut he app rehends that his case Witt xlwat may not be' 

ccnsjdered for the post of EDBPM,3.N.pur.In view of 

t his learned laye r for the alic i t sunts th- 
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0,, A. ray be dispo.d of by issuing a direction 

to the Re sp onde nts to c ons ide r b]he C and id at ure of 

the applicant alongith the narres of perscns 

forwarded by the Erlo1 ffent Exchange, 

We I.ave heard Mx.p.K.phi,learned coun3el 

for the appi ic ant and Ar. Ah ok Min 	Ic arra 

Senior Standing Counsel for the Re spdents on whom 

a copy of the petitiofl has oeen served. F011Qiing 

the 	er pasSed by the Hofl' ble sigh Court in a 

similar matter QJC No.10454 of 1997, it Is ordered 

that filing of the O.A. shall not be a bar to 

consider the cass of the applicant, by t 	respondent 

for the pCt of ED3PM,B.N.Pur. 

with the a b ove cb se rvat i on s and d Jre Ct i on 

the 0.-A. is disposed of.No costs. 

Hand over a copy of this order to the learned 

counsels for both sides during the course of the 

day. 
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Vice_chairman 7 'i 
Af t  - 


